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ORDER

Learned counsel for the parties are present. Learned counsel have stated that
the appeal filed before the Delhi High Court against the order dated 30.07.2015 of the
Company Law Board is still subjudice and is likely to come up before the Court for its
determination in the month of March 2017. Taking the above into consideration the matter is
adjourned sine die on the request of the learned counsel for the parties and shall be restored to

its original number on the date of the production of the order passed by the Delhi High Court.
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